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12.28 hrs.

( i i )  G r i e v a n c e s  o f  R a i l w a v m e n

PROF. DILIP CHAKRAVARTY (Cal-
cutta South): Thank you for your per-
mission to raise certain points, con-
cerning the problems of railwaymen.

3091 L .S .- 8 .

Yesterday, one lakh of railwaymen 
assembled before the Parliament under 
the organisational leadership of the All 
India Railwaymen’s Federation.

I recall, Sir, with a sense of pride that 
some 20 years ago I was also connect-
ed with the Railwaymen’s Federation. 
All India Railwaymen’s Federation, its 
members in particular and the Rail-
waymen in general, are much concern-
ed about the activities of the anti-so 
cial and unscrupulous elements which 
haved raised their ugly heads in caus-
ing accidents, causing injuries to rail-
way workers, killing innoncent passen-
gers and railway workers etc. besides 
causmg heavy damage to railway pro-
perty. This has appeared in their peti-
tion. I again take this opportunity to 
offer my thanks to the leadership of 
the All India Railwaymen’s Federation 
The Railwaymen, after the withdrawal 
of emergency, did excellent work. They 
not only enabled the hon. Railway Mi-
nister to place a surplus budget before 
Parliament (with the profit of Rs. 45 
crores), but, by their hard work, they 
have enabled the Indian Railv/ays to 
anticipate a profit o f Rs. 80 crores in 
the current year. But, unfortunately. 
Sir, we have not, as yet been able to 
fulfil many of the very basic need.3 
o f  these railwaymen.

I again recall, with a sense of pride, 
of the last railway men’s strike, which 
Was imposed on the railwaymen. The 
strike has been led by our honoured 
colleague Mr. George Fernandes in 
1974. Their six point charter of de-
mands is yet to be fulfilled. It is 
common knowledge that the railway 
workers work round the clock. It is 
also common knowledge that railway 
■w’orkers are industrial employees and 
are governed by the provisions of the 
Industrial Disputes Act. They have 
very little in common with the civil 
servants. Yet they are bracketed with 
the civil servant working in the Central 
Secretariat of the Government of India 
I will give an illustration. Take Group 
D employees of the Railways such as 
Khalassis, station porters, shunting 
porters, safety porters, etc. Their 
duties not only involve hazards and
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technicalities but also risks of their 
own lives in addition to other difficul-
ties. They have been treatetd unfortu-
nately at par with a peon of the Cent-
ral Secretariat. Although the railway- 
men are all industrial employees, they 
have been denied parity in wages and 
bonus which the other industrial em-
ployees get in public sector undertak-
ings. Discrimination is going on with 
regard to payment of bonus etc. uis-a- 
vis the employees in public under tak-
ings. During last 30 years’ congress 
misrule, th ey  had to resort .strikes three 
times and on all the three occasions 
when the strike was withdrawn they 
were assured that their grivances will 
be looked into. But nothing has been 
done. It is only the Janata Govern-
ment now which is looking into their 
grievances rather sympathetically. 
They have pointed out that tne exis-
ting set up of the management was 
created by the Britishers for their own 
benefits.

MR. SPEAKER; You are repeating 
only what is mentioned in the Petition.

PROF. DILIP CHAKRAVARTY; No, 
Sir. I only wan to say that the rail- 
waymen would like to have a scientific 
wage structure. {Interruptions).

SHRI C.K. CHANDRAPPAN (Cen- 
nanore) • Sir, I rise on a point of order. 
(Interruptions) He is going on reading 
it.

PROF. DILIP CHAKRAVARTY: I 
am only placing the problems faced 
by the railwaymen.

SHRI C.M. STEPHEN (Idukki): Sir, 
I rise on a point of order. My point 
of order is that under Rule 168, a 
Member presenting a petition shall 
confine himself to a statement.

MR. SPEAKER: Mr. Stephen, you 
are under a misconception. I allowed 
him under Rule 377. E'ven under 
Rule 377, he should not go on making 
a speech.

PROF. DILIP CHAKRAVARTY: I 
am placing some of the basic prob-
lems faced by the railwaymen in the

country with the hope that Govern-
ment will look into their gtievsinces 
and See that an expeditious remedy 
is found out for ameliorating the 
grievances of the railwaymen.

12.32 hrs.
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